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Indiscriminate use of Underground Water
for Irrigatlion

*417. SHRI SAMAR GUHA :
SHR1 BENI SHANKER
SHARMA :

Will the Minister of FOOD AND
AGRICULTURE b: pleased to state ;

(a) whether itis a fact that his Mini-
try has sent a circular to all  Siate
Governments  cautioning them  about the
“indiscriminate use of underground water for
irrigation purpose through shallow and
deep tube-wells system

(b) if so, the reasons for issuing such
a Circular and the objective thereof ;
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(c) whether before issuing such a
circular, the matter was discussed with
and opinion of experts on Hydrology of
the Irrigation Ministry was taken ; and

(d) whether Government propose  to set
up Hydrological Departments at the Centre
and at the State levels to deal with the
problems of excessive and indiscriminate
use of thc underground water and conse-
quent water scarcity and replanishment of
underground water ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE;) : (a) This Ministry has not sent
circular on the subject to the State Govern-
ments.  However, at the suggestion of this
Ministry, the questin of introducing ground
water legislation with a view to guarding
against indiscriminate use of ground water
was discussed at the Conference of State
Agriculture Production Commissioners held
in May, 1969.

(b) With the present fast rate  of ground
water development in several parts of the
country, it has been felt that a situation may
arisc in the near future in certain areas
in the country when further unrestricted
ground water exploitation may interfere with
the supplies in the existing wells and lead to
their failure,  In certain parts, uncontrolled
development may lead to contamination of
good quality water by saline water or salini-
sation of the soil with brackish  ground
water,

(c) The cxperts on Groundwater
Hydrology in the Exploratory Tubewells
Organisation of this Ministry arc of the view
that a stage has now bcen reached when
legislative measures should be taken for
rcgulating  and  controlling  groundwater
development.  The same view was expressed
at the Conference of the State Agricultural
Production Commissioners. It was, however,
recognised that it was essential to carry out
accurate and scientific surveys  of ground
water resources  before such legislative
measures could be cffectively implemented.

(d) At the Central Icvel, Geological
Survey of India and the Exploratory Tube-
wells Organisation under this Ministry have
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alrcady beca actively engaged in the syste-
matic ground-water investigations with a view
to regulating the implemeatation  of groud-
water development schem:s on sound techni-
cal lines, dealing with the problems of exces-
siveand discriminate use of ground water
and suggesting measures for increased reple-
nishment of groundwater in scarcity areas.
These Organisations are bcing suitably ex=
panded.  Besides, the State Governments are
being encouraged to set up their own hydro-
geological units in order to supplement the
activity of the G. S. I. and the E. T. O.
The States of Rajasthan, Haryana, Andhra
Pradesh, Guj wat, Tamil Nadu, Mysore,
Maharashtra have already set up the-e Cells,
whereas others are in the process of doing so.

Reservations in Promotioas of Scheduled
Caste/Tribe Employees

*418. SHRI D. R. PARMAR : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd to state :

(a) whether it is a fact that the Home
Ministry has issued iastructions for main-
taining reservations for Scheduled Castes/
Tribe employees in promotions from Class
HI to Class II and upper cadres ;

(b} if so, whether these instructions have
been implemented in  the Department of

Communications ;

(c) how many Scheduled Caste and
Scheduled Tribe employces were bencfitied
duc to the above stated instructions for re-
servations in promotions last year ; and

(dy if not; the rercons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND
COMMUNICATIONS  (SHRI  SATYA
NARAYAN SINHA) : (1) The Muiistry
of Hom: Affairs have not issu:d instructions
for reservations for Scheduled Castes/Trib s
jn Ciass I and Il posts filled by promo ion
except in the casc of promotions made on
the basis of compztetive examination limited
to departm n:al candidates where the ele-
ment of direct recruitme:nt, if any, does not
exceed SO per cent.  Scheduled Castes and
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S:ceeduled Tribes are required to b: given
one grading higher by the Departmental
Promotion for Committee promotion of Class
HI officials to Class II, within Class II and
Class 11 to Class I when promotion is made
by selection.

(b) Yes.

(c) One.

(d) Does not arise.
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